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PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT

NOTIFICATION
No: DPAL 26 SHASANA 2020, BENGALURU, Dated: 16.05.2020
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KARNATAKA ORDINANCE NO. 08 OF 2020

THE KARNATAKA AGRICULTURAL PRODUCE MARKETING (REGULATION
AND DEVELOPMENT) (AMENDMENT) ORDINANCE,2020

(Promulgated by the Governor of Karnataka in the Seventy-first year of the
Republic of India and first published in the Karnataka Gazette Extra-Ordinary on
16t day of May, 2020)

An Ordinance further to amend the Karnataka Agricultural Produce
Marketing (Regulation and Development) Act, 1966.

Whereas both Houses of the State Legislature are not in session and
Hon’ble Governor of Karnataka is satisfied that the circumstances exist which
render it necessary for him to take immediate action, further to amend the
Karnataka Agricultural Produce Marketing (Regulation and Development) Act,
1966 (Karnataka Act 27 of 1966) for the purposes hereinafter appearing;

Now, therefore in exercise of the powers conferred by clause (1) of Article
213 of the Constitution of India, Hon’ble Governor of Karnataka is pleased to
promulgate the following Ordinance, namely:-

1. Short title and commencement.-(1) This Ordinance may be

called the Karnataka Agricultural Produce Marketing (Regulation and
Development) (Amendment) Ordinance, 2020.

(2) It shall come into force at once.
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2. Amendment of section 8.- In section 8 of the Karnataka Agricultural
Produce Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of
1966) (herein after referred to as the Principal Act),-

(i) for sub-section (2), the following shall be substituted, namely;-

“(2) The Market Committee shall regulate the marketing of notified
agricultural produce in the market yards, market sub-yards and sub-
market yards.”; and

(ii)  sub-section (3) shall be omitted.

3. Amendment of section 117.-In section 117 of the Principal Act, the
words “or whoever in contravention of the provisions of sub-section (2) of section
8 uses any place for purchase or sale of notified agricultural produce” shall be
omitted.

VAJUBHAI VALA
GOVERNOR OF KARNATAKA

By Order and in the name of the
Governor of Karnataka,

(K.DWARAKANATH BABU)
Secretary to Government

Department of Parliamentary Affairs
and Legislation
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The Karnataka Agricultural Produce Marketing (Regulation and
Development) (Amendment) Ordinance, 2020 (Karnataka Ordinance : 8 of 2020) in
the Kannada language, be published as authorised by the Governor of Karnataka
under section 5-A of the Karnataka Official Language Act, 1963 in the Karnataka
Gazette for general information.

The following translation of the Karnataka Agricultural Produce Marketing
(Regulation and Development) (Amendment) Ordinance, 2020 (Karnataka Ordinance

: 8 of 2020) in the Kannada language is published in the Official Gazette under

the authority of the Governor of Karnataka under section 5-A of the Karnataka
Official Language Act, 1963.
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The above translation of the Karnataka Agricultural Produce Marketing
(Regulation and Development) (Amendment) Ordinance, 2020 (Karnataka Ordinance

:08 of 2020) shall be authoritative text in the Kannada language under section 5-A
of the Karnataka Official Language Act, 1963 (Karnataka Act 26 of 1963).
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